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DATE OF DECISION 28592

B Sreekumar & anoéher Applicant (s)

M/s KP Dandapani

Advocate for the Applicant (s)

Union of India *F&. by the o
Secretary, Ministry of Respondent (s)

~Information & Bpoadcasting,
New Delhi and others.

r NN Sugunapalan for R 1-3

Advocate for thé Respondent (s)

CORAM :

The Hon'ble Mr. NV Krishnan, Administrative Member
| and

The Hon'ble Mr.AV Haridasan, Judicial Member

Whether Reporters of local papers may be allowed to see the Judgement?%
To be referred to the Reporter or not ? A

Whether their Lordships.wish to see the fair copy of the Judgement? (%Y

To be circulated to all Benches of the Tribunal ? /\/\\

PWN -

JUDGEMENT

Sh AV Haridasan, J.[1

The applicants are employéd as Casual Floor Assistants

in the Doordarshan Kendra & Trivandrum under Respondent-=3. Their

.grievance is that in spite of the fact that there are vacancies

in the regular cadre of Floor Assistant, the respondents have nat
taken any steps to regularise their services iﬁ thése posts and are
bent upon rgcruiting outsiders in prefereﬁCe to them.

2 It has been mentioned in this application that the
Principal Bench of the Tribunal at Delhi in DA 894/90 had directed
the Director General of Doa darshan Kendré to prepare _a panel for
regular absorption of Casuwal Artists and that the respdndents are

notbextending the - - benefit of the above judgment to these

. - .
applicants. 'Therefore, the applicants have filed this application



D

for a direction to Respondents 1- 3 to reqularise

the applicants as Floor Assistants and‘to extent to
them the benefits of the judgment.of the P;incipal
Bench of the Central Administrative Tribunal at Delhj -
in DA:No. 894/90 and also for a declaration that
regularisation ovaeépondents 4 to 6 in the cadre of
Floor Assistants in preferencé to the applicants is

arbitrary, Allegal and void.

Y

3 ‘ WA XUARE G2 XN W XA B XK EXE Ko XA ERE KR XX XN KKK X
Before admitting the

bplidation,we wanted to know the reaétion of the
respondents in respéct of the grievances projected
in this application..The learned Sr. CGSC took some
time to get instructions from the respondents.

4 - When the matter came up before us"to;day

x3G&kxx the learned Sr. CGSC pr{:duced gmxngxmxw/
letter No.73 {1 )/AImDKT(ORf535/92 .dated 21.4.1992
addressed to him by the Director, Doordarshan Kendra,
Triuandrum'uhichvreads as Follaus:

" Kindly refer to your letter cited above.
AR copy of the DA alonguwith draft parauise
comments are forwarded for your kind perusal.

" In this connection it may be mentioned that
a draft sehcme was submitted to the Principal
Bench CAT New Delhi on 23.10.91. The CAT in
their judgment dated 14.2.92 has asked the
Director General, Doordarshan to modify
certain points of the scheme which is under
active consideration of t he Government. CAT
has directed that the scheme after modification
is to be implemented within six months. The
case of the applicants will also come under
the nurview of the above scheme and their case
will be considered alonguith others for
regularisation. You may kindly apprise the
CAT of the above soc that the 0A could be

- disposed of at the initial stage itself."
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5 When the contents of the above letter were

brought to the notice of the counsel of the épplicanS;

: would
he submitted that if t he respondents[ponsider the applicants?
case for NV

%ifgﬁlarisation XXX, in accordance with their turn, they would
have no grievance.
6 . In the circumstance, we admit this application
and dispose of the same with direction_to the respondents
to consider the case of regularisétion of the applicants
also in accordance uith the scheme, és difected in the
judgment of the Principal Benéh, Central Administrative
Tribunal, Neu Delhi in OA 894/90 and the conneéted cases,
in accordance with their seniority a% Casual Floor

Assistants.

7 There is no forder as to COStS.(QLMP;’,,/—

(AV Haridasan) : (NV Krishnan)
Judicial Memberp Administrative Member
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